I N THE SUPREME COURT OF | NDI A

CIVIL ORIG NAL JURI SDI CTI ON

TRANSFER PETITION [CIVIL] NO 845 OF 2009

Meetu Jain ...Petitioner(s)
Ver sus

Saur abh Jain ... Respondent ( s)

O R D E R

Heard | earned counsel for parties.

This petition has been filed for transfer of
H MA No.67 of 2009, titled as Saurabh Jain vs. Meetu
Jain, pending in the court of Additional District
Judge, Patiala House Courts, New Delhi, to the Famly
Court or any other conpetent court at Varanasi, within
the State of Uttar Pradesh.

The respondent filed a petition for divorce
principally on the ground of cruelty. During the
pendency of this petition, parties have settled their
di sputes and grievances and filed a joint petition of
conprom se whereunder they have, inter alia, nade a
prayer to suffer mutual consent divorce decree. In
view of this, we transfer H M A No.67 of 2009, titled
as Saurabh Jain vs. Meetu Jain, pending in the court
of Additional District Judge, Patiala House Courts,
New Del hi, to this Court and treat this petition as a
petition for making anmendnent in the said case and
di spose of the sanme in the follow ng terns:

1. The nmutual consent divorce decree is passed in
vi ew of the conprom se.
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2. The husband shall pay a sum of Rupees twelve
| akhs to the wife by way of permanent alinony as
one time full and final settl ement. He
undertakes to pay the said amunt by way of
Demand Draft pr epar ed in favour of t he
petitioner, Snt. Meetu Jain, upon a Schedul ed
Bank payable at Varanasi, Uttar Pradesh, | atest
by 10th Cct ober, 2009, which shall be nmade over by
| earned counsel appearing on behalf of the
husband to | earned counsel appearing on behal f of
the wife.

3. In terns of the paragraph 4 of the Menorandum of
Settlenment dated 1st QOctober, 2009, which forns
part of the conpronmi se, the parties shall return
the gift itenms within a period of one week from
t oday.

4. The prosecution of all the accused persons in the
case pending before the conpetent Court at
Varanasi wthin the State of Utar Pradesh,
arising out of F.I.R No.318/ 2009 under Sections
498A, 323 and 504 of the Indian Penal Code, 1862,
besi des Sections 3 and 4 of the Dowy Prohibition
Act is quashed.

Transfer petition is, accordingly, disposed of.

[GS. SINGHVI]

New Del hi
Cct ober 08, 2009.



